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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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NIQ’\O”’C“I% ...Applicant (s )
Versus
.......... &,} e CQ gq“w\d\@\ a0, ceeneennennRESPONdent ( s)
Office note as to
Sr. No | Date Orders action ( if any )
taken en order
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Registrar D'\/:/
1 13,2.95 It is mentioned on behalf of the| 87‘7/‘("]
the counsel for the petitioner that he*
h3s gone out of Station at Feradeep. | ’
Ad '%\ e C‘m\z\ slacal g, o
journed to 15.2.1995, I \q,
- L\,\ ) ‘ (Al\Q Cl '\QGJ i
MEMEER (ADMIN ISTRAT IVE) | i Him ttiﬂ\“" g Im\/m
2 15.2.95 This petition coming up for C\ e
admission seeks 8he quashing of orders| ! R sz b A fo

at Anrexures 19 and 21. Annexure-19 is
an order ky pdssed by the Divisional
Railway Manager, wherein the claim of
the dpplicant about setting right
anomRlly in his pay has been rejected. I'
Ry Annexure-21, is @ compardson chargy
to the pdy particulars of the applicantu
and his junior Shri Ch.Nookar2ju. The
applicant submitted & representations
dated 7.4.92, 8.,5.93 and 6.,8.94 before
the Ministry, General Manager and
Djvisional Railway Manager. respectivelg
by his petitions which[Annexures 15, 16|
and 20 to this application. His main
grievance is that till now his i
representations havenot been disposed I’
of. He seeks @ direction from this
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Tribudll for disposing of these
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Serial ' Office(nnzte as)t-., '
l i i action ( if any
gl?d eorf %artdee(r)f | Order with Signature giskion { 1£a8y,
I e ' ' ! R4
ee2 15.2.95[» representations a@fter giving him proper 'Q\Q\\\,- ¥
; { opportunity ° : " L) ) c,}\ (}‘ 5 h_s

: After hearing learned counsel

for the petitioner Shri V.Prithivi R3j

I am satisfied that this is a fit case
' to give direction to the respondents to
dispose of the pre representations of
v the petitioner. I accordingly direct the .
Secretary, Rail Bhawan, New Delhi, the 1 “\W
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‘ General Manager, S.E.Railway, Calcutta —”T:\T; )
and the Divisional Railway Manager, S.E, l 3 u"s\t/i»\
‘Railway,Khurda Road to dispose of those | ... . .-
| ' representat ions mentioned above within AL . 3 A4
i a period of three months from the date | 'x\’”" N

of receipt of & copy of this order. The N ceen Sy
| “respondents shall persona2lly hear the :\! :{ j\\ \»’: ) 3\3\ NG D ::
“t petitioner and p2ss a reasoned and speaking \\x, \ gg\ ‘tﬂi\:‘:\\
‘i order while disposing of the representations S
{ . | This disposes of the original application | Cous} N
k93 of 1995, e Qrene
| | Learned Standing Counsel Shri D,N, [C€%7\ ®% © s
1\ EMishra was heax.g(d in the matter, " G\S\'\ SH W v\\\ CeR- ;l
5 ‘ Hang over copy of the orders to \R \Re © \\\ T,

L \s
\both the counsels. NS \ Ay B
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